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m’onley which. a father can reasonably be expected to spend
on his family, compensation has been given for it ; but so far

as 1ibis intended to mean more than that, without saying

that under Véry special circumstances it might not be
brought within the principle we have laid down, we are of
opinion that no such circumstances exist in the present case.
On the whole, we are unable to say that the family had a
reasonable and well-grounded expectation of pecuniary bene-
fit'exceeding the sum assessed by the learned Chief Justice ;
and the appeal must, therefore, be dismissed, and with costs,
unless the company consent to waive them, which, as this is
the first case in which the application of the Act has been
fully discussed, we thmk they might do with great propriety.

Appeal dismissed.

Attorneys for the plaintiff’: Macfarlane and Skipsey.

Attorneys for the defendants: Hearn, Clevelond, and
- Peile.

%
HARIVALLABEDA'S KALLIA'NDA S ...oou o Pladntiff.
Uramcnang Ma'NIKCHAND .......couunereen. . Defendant .

 Practice— Sequestration—Indorsement upon Copy-Oider— Limiting
Time in Order—* Forthwith”-—Supreme Court Rules, Nos. 388 and 389.

The process of sequestration for contempt of a decree or order of court,
as it existed in the late Supreme Court, will, in a proper ease, issue out of
the High Court.

. The object of Rule 389 of the Supreme Court Rules, which required a
party who wished to enforce an order by sequestration to indorse upon
the copy of the order served upon his opponent a memorandum to the
effect that in default of performance of the order he would be liable to be
arrested, and to have his estate sequestered, was to enable the party
making such indorsement to apply ez parte for the writ. In the absence
of such a memorandum indorsed upon the copy-order; a party desirous
of enforcing an order by sequestration must give proper notice to his
opponent of his intention to apply for the writ. :

- An order commanding an act to be done *forthwith” is sufficiently in
‘conformity with the rule that requires the time within which an act
ordered to be done is to be performed to be specified in the order.

A statement of the proceedings in this case will be found in
the 7th volume of the Bombay ngh Court Reports,
0.C.J, p. 172
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As there stated, the defendants, Utamchand Md4nikchand,

Ghellabhdi Hemchand, and Tulsidds Kisandds, were, on

K“LI”D"S tho 10th of February 1871, committed to jail under an at-

UrAnan\:D
MA'NIKCHAND.

tachment for contempt in not obeying the court’s order of
the 5th of September 1868.

The said defendants not in the meantime having purged
their contempt, notice of the plaintiff’s intention to move
for a writ of sequestration against them was given to their
solicitors on the 22nd of July, and a more formal notice to

tho same effect was again served upon their solicitors on the
24th of July.

Anstey, on the 27th of July, in pursuance of the above
notices, before Wrstrorp, C. J., and Sarauxt, J., moved that a
writ of sequestration should issue. The application was
founded upon affidavits which showed that the above-named
defendants were respectively possessed of property within

the limits of the ordinary original _]uuschctlon of the ngh
Court.

Anstey :~The writ for which I move is one that had ifs
origin in Courts of Equity in England, not from legislative
enactment, bub, as it were, e necessitate ret. It is said that
the first instance of a sequestration after a decree was in Sir
Thomas Read’s case, in Liord Coventry’s time. There appear
to have been great struggles between the Courts of Common
Law and Equity before the process was established : Daniell’s

.Ch. Pr., pp. 1029, 1030 (2nd ed.); Smith’s Ch.- Pr., Bk. L,

Ch. 4, p. 121 (6th ed.). Its legality has, however, been
now long established : Cavil v. Smith (a); Wharan v-
Broughton (D) ; Mitchell v. Draper (¢). The late Supreme
Court adopted this process from the Courts of Chancery in
England : Doe dem. O’Hanlon v. Paliologus (d). The above-
cited cases show that the goods and chattels of a defendant
in contempt may, on order made on motion for that purpose,
be sold by the sequestrators. This is so in India also : Fabian
v. Walter (¢). The rules of the Supreme Court in reference
to sequestrations were modified in the year 1843. The

{a) 3 Brown’s Ch, Ca. 362. (3) 1 Ves. Sen.>180. (¢) 9 Ves. 208.
(d) Mor. Dig,, Vol. 1, p. 581, (e) 8 Ibid. 374 ; S. C. Taylor 275.

v
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existng rules upon this subject are Rules 220, 386, 387, and __ 1871
388 of McKenzie’s Compilation. The writ will issue onb of ﬁ;‘;‘;’;";
the High Court, as nothing inconsistent with its so issuing KALLIA NDaA'S
is contained in the Code of Civil Procedure, and, so far as Uramcrann
the same is not inconsistent with the Code of Civil Proce- M FREHAND.
dure, the practice of the late Supreme Court is the practice

of this court: High Court Rules, Ch. I, R.I. Act VL of

1855, Sec. 13 (not affected by Act VIIL of 1868); the -

Letters Patent of the High Court, cl. 11; Seton on Decrees,

pp. 1214, 1216; and Maddock’s Principles of the Court of
Chancery, Vol. 1L, p. 256, were also referred to. As this

writ issues as of course, and is supplementary to the writ of
attachment for contempt, it is not necessary to enter -into

the merits of the case.

Latham, for the defendants Utamchand Ménikchand and
Tulsidds Kisandds:—We do not contend that this court has
not the power to issue writs of sequeshatlon but we contend
that the writ ought not to issue in this case, because the pro-
visions of Rule 389 have not been complied with. (I.) There
is no time specified in the order of the 5th of September 1868
* within which the acts therein commanded are to be done:

'Oheﬁy v. Cherry (f). The order in this case only states that
. the acts commanded to-be done shall be done “ forthwith,”
and we submit that that is not a sufficient compliance with
the requirements of the law. (IL.) On the copy of the order -
served upon the defendants there has not been indorsed a
memorandum to the effect that if they neglected to perform
the order within the time limited, they would be-liable to be
arrested and to have their estate sequestered, for the purpose
of compelling them to obey the order. Non constat that if
this endorsement had been made, the defendants - would not
have obeyed the order. Rule 889 must be read in close
connection with Rule 388. Under this view the court has no
jurisdiction to issue process of sequestration until dueservice
has been effected, and until the time limited in the order has
elapsed. Whatever may be the practice at home—under the
rules of the Supreme Court, attachment and sequestrationare

% 99 L. J., P. M. & Ad. 141,
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concurrent processes independent of one another. [Wrs-
tropp, C. J.:—In the case of attachments for contempt, the
practice has grown mp of granting a rule misi only in the
first instance, and hence there is no longer any necessity for
the indorsement upon the order. ~ A vuale nist has been sub-

stitated for it.] No analogous practice exists as to the issue
of writs of sequestration.

Macpherson; for Ghellabhii Hemchand, followed.

Anstey, in reply :—Rule 889 applies to and must be read in
connection with the subsequent, not the preceding, rule. If .
that is not so, I contend that Rule 389 only applies when
an ex-parte order for sequestration to issue is asked for, not
to applications upon notice. Its provisions too are merely

directory. Notice of this apphcamon has been given to the
defendants.

‘Westropp, C. J. :-—We think that in this case, it nob being
denied by the learned counsel for the defendants Utamchand,
Tulsidds, and Ghelldbhsi, that the power isresident in this
court of issuing writs of sequestration for seizing the property
of persons guilty, as these defendants are, of contempt of court,
(Stat 24 and 25 Vict., ¢. 104, s. 11; Rule 1, Chap. IT., High
Court Rules), the only questions for us to determine are those
which the learned counsel have raised upon the 383th and
889th rules of the late Supreme Court, which regulate the
issning of such writs, Rule 388 says : “ If any party who is,
by an order or decree, ordered to pay money or do any other
act in a limited time, shall, after due service of such order,
refuse or neglect to obey the same according to the exigency
thereof, the party duly prosecuting such order shall, at the
expiration of the time limited for the performance thereof, be
entitled to a writ of sequestmmon, and such other process
as he hath hitherto been entitled to, after a commlssmn of

_ rebellion has been returned non est tnventus.” Tt was said,

or rather suggested, that there was no time limited in the
order of the 5th of September 1868, for the contempt of
which these defendants stand committed, for the performance

of the  directions contained in that order; but we are of

opinion that by the word ¢ forthwith” a limited, and that
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the most limited, time was appointed for the delivery, to the
receiver, of the diamonds and other unsold partnership
property, and it cannot be denied that the period of mnearly
three years which has elapsed since the making of this order,
has not allowed the defendants the most ample time for
complying with it. And so much of the order as prohibited
the parties from collecting or receiving the assets or out-
standings must be regarded as operating from the moment

it was made. That part of the order, as well as the previous.

part relating to delivery of the diamonds, &. to the receiver,
these three defendants have disobeyed. The languao'e of the
order on this point is as follows :—

“ And it is further ordered that all parties defendants in these suits do
forthwith make over to the-said receiver all the diamonds and unsold
* articles forming part of the property the subject-matter of these suits, and

in the plaints thereof respectively mentioned, which is or may be in their

custody, power, or control, together with all accounts,books, papers, and
documents relating thereto. And it is further ordered that the said receiver
do get in and receive all outstandings due to the said partnerships respect-
ively, or forming part of the subject-matter of these suits or of either of
them. And it is' further ordered that all the said parties, and all persons
whatsoever, save and except the said receiver or those acting under him or
by his order, be, and they are hereby, prohibited from collecting or receiv-
ing any of the assets or outstandings of the said partnerships or either of
* them, and from in any way intermeddling with the collection thereof.”

The objection as to the limitation of time is thus disposed
- of on reference to the order.

The 889th rule is that upon which the defendants’ second
objection is founded. That rule is as follows :—
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“ Every order or decree requiring any party to do anact thereby order- -

ed shall state the time after service of the decree or order within which
the act is to be done; and upon the copy of the order which shall be
served upon the party required to obey the same, there shall be indorsed
a memorandum in the words or to the effect following, viz.: ¢ If you,
the within-named A. B., neglect to perform this order by the time therein
limited, you will be liable to be arrested by the Sheriff, and also be liable to
have your estate sequestered, for the purpose of compelling you to obey

the same order.” *’

That latter provision has not been complied with here, but
assuming that this rule applies to the rule preceding, and not
merely to the rule following it, we think that the object of
requiring such a memorandum to be indorsed upon the copy
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of the order was to enable the party complaining of a non-
compliance with the order to make an ex-parte application
to the court for a writ of sequestration, and to give the per-
son upon whom the order was served notice that he would-
be liable to have his estate sequestered forthwith upon his
disobedience of or non.compliance with the order. In the-
case before us there does not appear to have been any such
indorsement upon the copy of the order, but the present is
not an ex-parte application. It is an application made upon
notice given by the plaintiffs five days before this motion,
namely, on the 22nd, and repeated on the 24th, of the pre-
sent month. We think that the parties have thus had notice
that this writ would issue if they did not obey the order, and
that an application of this sorb was not what Rule 389 re-
forred to. “Wehold, therefore, that the writ of sequestration
in this case must go. The plaintiff is entitled to his costs
of this motion, to be paid by the defendants in contempt
who opposed it. A ‘ ' ‘

Order accordingly.
LA"LOEAND RAMDAYAL vevuivveererrerenene. ... Plaintiffe’

GUMITBAT, WIAOW...oeueireiveeennnnnsnnnnnn. . Defendant.

Guerra’ Peva’ and others .....o.vv.e....... Plaintiffs.
GuMTIBAT, Widow............ eveenensnenenssn. Defendant.

Administrator of the Estate of a deceased Hindi— Letters of Adminis-
tration granted to Administrator General— Relation buck—Suits brought
before Grant of Letters of Administration ageinst Representatives of & de-
ceased Hindd—Administrator General’s Act (XXIV. of 1867).

The legal status of the administrator of the estate of a deceased
Hindt, as compared with the legal status of the administrator of the estate
of a deceased person who in his lifetime was governed by English law,
pointed out.

When ordinary letters of administration to the estate of a deceased
‘Hindd are granted to the Administrator General under Act XXIV. of
1867 (but not under Sec. 17 of that Act), his title does not relate back
to the death of the deceased, nor to the date of the Judge’s order direct-
ing such letters to be issued, but accrues only as from the date of the -
grant of such letters. o .

Quere—whether, if letters are issued to the Administrator General under
See. 17 of that Act, the casc would be otherwise, or his powers greater.

Where a Tlindd died leaving a widow and 1o male issue, and two of the
creditors of the deccased brought suits against such widow as the legal



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 

